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BEFORE THE HON'BIE NATIONAL GREEN TRIBUNAL, NEW DELHI

(PRTNCTPAL BENCH)

tvl.A. No.3B/2024
In

Original Application No.257l2023

In the matter of

Balbir Dass

vis

State of Punjab & Ors.

.,... Applicant

....... Respondent

Reply by way of affidavit of Priyank Bharti, Secretary to Government of

Punjab, Department of Science, Technology and Environment in compliance of order

dated 23.t0.2024.

I, the above-named deponent, do hereby, solemnly affirm and state as

u nd er:

,Y SHOWETH

briefly submitted in pursuance to the order dated 28.04.2023 passed by

Hon'ble Tribunal in OA No. 25712023 concerning the allegation of illegal

./d':cutting of about 40 trees by one Parminder Singh at Panchayati land of village

Ot Kaddon and causing environmental damage, the Joint Committee has filed

repot dated 09.10.2023 revealing that lYr. Parminder Singh has been

suspended from the post of Sarpanch, Gram Panchayat Kaddon. The report

states that on the said area and nearby area where 40 Eucalyptus trees were

cut, 112 saplings of different species have been planted. The [,liscellaneous
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Application above mentioned has been registered on the basis of repoft of the

loint Committee dated 09.10.2023.

That the Hon'ble Tribunal by passing an order dated 08.04.2024 had inrpleaded

parties in the case and issued notice. It is relevant to mention here that the

Punjab Pollution Control Board has filed reply before this Hon'ble Tribunal

disclosing the fact that in pursuance to the order dated 28.07.2023 passed by

the Hon'ble Tribunal in lvlA No. 48 of 2023 In OA No. 200 of 2023 titled as

Kuldip Singh Khaira and other v/s State of Punjab and the State of Punjab is

formulating a policy for the preservation of trees standing on non-forest public

lands and the same is under active consideration of the State.

That considering the above-mentioned case, the Hon'ble Tribunal has observed

that there is no clear statutory provisions or regulations in the State of Punjab

for regulating the felling of tree in non-forest area. In view of these facts of the

case, the Hon'ble Tribunal was pleased to pass an order dated 23.10.2024 tn

the above-mentioned case thereby impleading the Secretary, Environment of

the State of Punjab as respondent no.6 in the case with direction to file reply

by way of affidavit disclosing the provisions which exist in the State of Punjab

for regulating the felling of tree in non-forest areas.

4) That in compliance to the order dated 23.10.2024, it is submitted that this

Hon'ble Tribunal by passing an order dated 30.01.2024 in OA No.37B of 2022

titled as Sahil Garg v/s State of Punjab and Others has suggested the

Government of Punjab to consider the desirability of enactment of appropriate

legislation for the protection of trees with direction to the Chief Secretary to

Government of Punjab to place the above suggestion before the Government

of Punjab.

5) The desirability of enactment of appropriate legislation were placed before the

Council of lVinisters. The Council of Ministers in its meeting held on 14.08'2024

considered the suggestions of the Hon'ble National Green Tribunal made in the

30.01.2024 and after careful consideration, the Council of lYinisters

3)
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ng a legislation, the Tree Preservation Policy for Non-
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Forest Government and Public Lands,2024 as prepared by the Government of

Punjab, Department of Forests and Wildlife Preservation should be adopted for

the State of Punjab. Accordingly, the Tree Preservation Policy for Non- Forest

Government and Public Lands, 2024 was approved by the Council of Ministers

in its meeting held on 14.08.2024. It was decided that the Department of

Forests and Wildlife Preservation will implement the said policy in the State of

Punjab,

6) That the entire matter was placed before the Hon'ble Chief Minister, Punjab

and the Hon'ble Chief lvlinister has given concurrence to implement the

recommendations of the Joint Commlttee and the Council of lvlinisters has

approved the Tree Preservation Policy for Non-Forest Government and Public

Lands, 2024 for adoption by the State of Punjab as explained herein above.

7) That the above facts were placed before this Hon'ble Tribunal by the filing of

an affidavit dated 27,08.2024 by the Additional Secretary to Government of

Punjab, Depaftment of Science, Technology and Environment on behalf of the

Chief Secretary to Government of Punjab in compliance to order dated

30.07.2024 passed in OA No.37B of 2022.

8) That this Hon'ble Tribunal was pleased to dispose of lYiscellaneous Application

no. 146 of 2024 (in disposed of cases) in Original Application No. 378 of 2022

titled as Sahil Garg v/s State of Punjab and Others vide orders dated 20,12.2024

with direction to the Chief Secretary to the Government of Punjab for

notification of the above said policy. A copy of order dated 20.12.2024 passed

by the Hon'ble Tribunal in MA No. 146 of 2024 (in disposed of cases) in Original

Application No. 378 of 2022 is enclosed as Annexure R-6/A.

9) That it is relevant to mention here that the Government of Punjab, Depaftment

of Forest and Wildlife Preservation has notified the Tree Preservation Policy

for non-forest Government and Public lands, 2024 vide notification no. DFWLP-

451144/2024 o/o Financial Comm-Forest & Wildlife/ 1192587412024 dated

12.09.2024.

q,,xi

'' \*
'4 I
(l18/</d
\\For^

6*x-r[Hi

,fifr'$s,')

39



-4-

10) That the Tree Preservation Policy for non-forest Government and Public lands,

2024 as mentioned, will regulate the felling and protection of trees in non-

forest government and public lands in the State of Punjab. A copy. of Tree

Preservation Policy for non-forest Government and Public lands, 2024 is

enclosed as Annexure R-6/8.

11) That the reply by way of above affidavit is hereby submitted in compliance to

order dated 23.10.2024 for kind consideration of this Hon'ble Coutt. '

(Pri

erace' Cl-,q.Ji1qo[ Secretary to Government of Punjab
Department of Science, Technology and

Environment
(Respondent no.5)

Date: O5'oB.Eo?5

VERIFICATION:

I, the deponent above named, do hereby verify and state that the contents of

the above affidavit are true and correct to the best of my knowledge and belief, as

derived from the official record. No part of the above affidavit is false and nothing

material has been concealed there from.

Deponent

--:€
tp.iGi[Er,"6

elu.., Cha^J[Jooh Secretary to Government of Punjab
Depaftment of Science, Technology and

Environment
(Respondent no.6)

Date: 05. Oa SoAS
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Item No.10 Court No. 3

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Misc Application in Disposcd of Carses No. 146 /2024
ln

Original Applicatitn No. 37812022

Sahil Garg Applicant

Vcrsus

State of Punjab & Ors.

Date of hearing: 20,12.2024

Respondents

CORAMI HON'BLE MR. JUSTICE ARI,N KI,l\[AR TYAGI, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Nole for the applicant

Respondents: None for the respondents.

ORDER

1. Mr. Sahil Garg had filed Original Application No. 379/2022

complaining about concretization of open spaces (on the pretext of parking

area requirements) and road sides (in the name of pedestrian path) right

upto the neck of the existing trees and non-implementation of any

plantation program for developing green belts in open spaces and along the

road sides.

2. The above said O.A was disposed of by this Tribunal vide Judgment

dated 30.01.2024. The relevant part ofthe order reads as under:-

Anne.xure R-g/a
41
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21. In uiew of importance of protection aftd" proper maintenonce bf
open spaces, porks, green belts and instances of conuersion of part or
u)lrcte of open spaces, parks, green beLts in the State of Punjab
coming up before this Tibunal, ue consider it appropriate to uiden the
scope of the present proceedings and corlstitute o Joint Committee
comprising of representatiues of (i) MOEF&CC, (ii) CPCB, (iil
ACS/ Principat Secretary, Department of urban Ptanning Gouernntent
of hnjab, (iu) ACS/ Prtnqpal Secretary, Department of Local Bodies,
Gouernment of Punjab (u) Drector General, Toun and Country
Planning, Purlab, (ui) Chief Administrator, PUDA and (uii) PSPCB

uith the directions to (1) cotlpite/ catalogue information regarding all
green areas/ parks/ green beLts reserued. in th.e respectiue areas of aLL

the Munictpat Bodies in the Slate of Punjab with requisite details a.s to
(a) locatton, reuenue number, boundaries, mea,surements etc.; (b)

present status regarding plantation/ green couer, user, mainten"ance,
and agencg deputed for maintenance; and (c) encroachments
(inctuding encroachments made bg unautLu:izedlg constructing
religious stn)ch[es) made on the same uith requisite details as to uho
made the encroachments, uhen and in uhich manner and uhat action
has been taken/is to be taken for remoual of such encroachm.ent^.

specif.cattg mentioning Court cases clecided/ pending regarding the
same; (2) to get entire such irlformation uploaded on the u)ebsite of
the Distict Administration and Municipal Bodies for seeking public
participation for protectton of green areas/ parks/ green belts reserued
in the respectiue areas of atl the Municipal Bodies in the State of
Punjab ogainst ang encroachment and. also for ensuing proper use
and maintenance thereof; and (3) to ueify factuat position ofper cq)ito
greetl couer and nssess its adequacg in uiew of the number of
residents and. giue suggestions for remedial measures required to be
taken for proper user, deuelopment, maintenance, protection, and
inprouement of such green oreas/parks/ green beLts reserued in ttte
respec'tiue areas of all the Municipal Bodies in the State of Punjab.

22. TLE Committee maA constitute sub committees, seek reports

from mncerned administratiue olficers, NGOq Ciuil Societies
Enuironmental Actiuists or other experts in the field as maA be
considered appropiate and mag also seek complaints from Members
of hlblic. The Member Secretary, PSPCB shall be the Nod"al Olficer for
coordination qnd compliance and all necessary expenses including
trauel, boarding, lodging expenses shall be borne bA PSPCB. Report
maA be submitted bA the Joint Committee within three months to this
Trlbunal bA email at judiciat-ngt@ou.in preferablA in the form of
searchable PDF/ OCR supported" PDF and not in the form of Image PDF
and also to the ChieJ Secretary to Gouernment of Punjab uho shalL
place the same before the Gouernment of Punjab for such actlon on the
recommendations of the Joint Committee as mag be considered
appropiate.
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23. We are also of the considered uielU that the matter of protection
of greetl areas/ public parks/ green belts and trees needs proper
statutory framework for reseruation, deueLopmeftt, mqintenqnce and
preseruation of green qrea.s/ parks/ greetlbelts orld. protectioft of trees,
Besid,es the statutory frame work, appropiate administrcLtiue
guid"eLines are also required to be issued Ior identifi.catioft,
demarcatlon, deuelopment, maintenance and. preseruation of green
areas/parks/ green belts and. protection of trees in the urban
deuelopment/ cotonization schemes/ lagouts ,

24. In the cotltert of increa.sing enuiroftmefttal qir and" uoter
potlution, ute consider it appropiate to make a suggestion to
Gouerftmeftt of Punjab to consider the desirabtlttA of making suitqble
qmendments in tlle releuant Rutes in this regard,, We also find thqt at
present there is ruo legislatton in the Slote of Punjab for protectton of
green areas/ parks/ green belts and trees and ue also consider it
appropiate to suggest to Gouernment of Punjab to consider
d.esirabilitA of enactment of appropiqte legislation on the lirles of the
Uttar Pradesh Parks, PlaAgrouftds orld Open Spaces (Preseruation and"

Regulatton) Act, 1975 and the Delhi Fleseruqtion of Trees Act,
1994/the Uttar Pradssh Protectiotl of Trees in Rural and Hilt Areas
Act, 1976. The Chief Secretary to Gouerftmeftt of Punjab is directed. to
ploce the aboue suggestion belore the Gouernment of Putljab within
two montt$ for such action as maq be considered qppropiate.

25 . In uiew of the aboue the present application is disposed of wlth
direction to the Chief Secretary to Gouernment of F njab to fiLe hls
alfidauit mentionitlg in detoil qction taken for issuance of instructiofts
and placing tLrc recommendations of tlLe joint Committee ond olso the
suggestion giuen bA this Tribunal before Gouernment of hlnjab as
mentioned aboue before learned Registrar GeneraL of this Tribunat,
uithin s* morutlw bg emqil at iudi.cialrLetkl:,.aou.i1r preferabtg in the

form of searchdble PDF/OCR Supported PDF and not in the form of
Image PDF, lttD mag, if necessary, put up the mqtter before
this Benchlor further directions. "

3. Municipal Council, Gobindgarh sent single sentence letter dated

22.03.2024 in Gurmukhi (Punjabi) language enclosing therewith tabular

chart which was illegible.

4. No affidavit u'as filed by the Chief Secretary, Government of Punjab.

5. In view of non-compliance the matter was listed before this Bench

for further orders.
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6. In the course ofproceedings, report dated 17.05.2024 has been fi1ed

by the Member Secretary, PPCB. The relevant part of the report is

reproduced under:-

'Report of the ,Iolnt Commlttee
(Constltuted llde Judgment/Order dated 3O,O7.2O24 bg the
Hon'ble N(rtlofl(Il Green lfrbunal ln O.A. No. 37A/2O22 Sdhll
Gatg Vs. Stdte oJ Punlab dnd others.
XXXXX
constltutlon oI Jolnt commlttee: Order d.ated. O5,O7,2O22 and.
submlsslon or report

Vide order dated 05.07.2022, the Hon'bte Nationat Green
Tribunal had constihlted a Joint Committee conprising of Princlpat
Secretary, Ministry of Urban Deuetopment, Gouemment of Punjab,
Principol Chief Conseruator of Forests, Gouemment of h-Lnjab, Stab rcB
and DeputA Commissioner, Mohati utith direction to submit fc.ctual and
action taken report within tuo montts llhich peiod uos ertended uide
order d.aled 12.10.2022. In compliance to order dated 05.07.2022,
report of the Joitlt Committee uas filed before tte Hon'ble Tribunal uide
enoil dated. 2 3. I 1.2022 -

Imp leddme nt ol re sp ondents

In uiew of tLE auerments mdde in th.e opplication and
observattons in the report of tle Joint Committee, the Hon'ble Tibunal
uos pleased to pass an order dated 24.1 1.2022 therebA Impteading the
Stoie of F\Lnjab thrcugh Chief Secretary, Gouernment of Punjab, State
PCB, Mohaii Deuelopm,ent Authoitg and Distict Magi.strate, Mohaii os
respoftd.ents No, 1 to 4, Pursuant to serutce of notices, replies utere filed
bA respoftdents no. 1, 3 and 4 uide emqil dated 07.12.2022 and bg
respo/Ldent no. 2 uide email dated 30.12.2022.

Obseradtlons oJ tle Eonhle Nq,tlonal Gteen fr'lbunol

Afier considering th.e auerments made in th.e appLication, the
contents of the report of the joiftt committee and submi.ssions mad.e in
the replies rtbd bA the respondents no. 1 to 4 and other mateial
auailable on record, it wes obserued bg tLLe Hon'ble National Green
Tribunot thqt the case inuolues substantial ellutronmentol questions of
de-concretization of trees and. protection of parks, open spaces, green
belts in cities which are being ouer-concretized" uithout proutding
adequate green couer or d-estroging th.e eisting green couer.

It uas obserued" bg the HonbLe Tibunat that concretization on
road sides bA use of intertocking tiles is not prohibited.. Use of
lnterlocktng tites with sand wittbut contamination is not prohibited as
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uater can seep throughthe joints. Use of permeabLe block pauement in
cities and totons cqn lelp replenish depleting underground sources of
Luater, rtber poltutants before tlrcg reach open water sources, help
reduce storm water runolJ and decrease the quafttum of droinage
structures,

Houeuer, concretization upto the roots and trunks of the trees
is not permissible. In Original application No. 82 of 2013 filed with
regard to de-corLcretization around trees standing on road"s,

pauements, parks etc., the Honbte Tibunat uide order dated
23.04.2013 d,irected the public autlwities, more partiantarlg MunicipaL
Corporation of Delhi, DDA, DTC, DMRC, NHAI and all Gouernment
respond.ents lncludtng the Director Generat of CPWD and the Chief
Engineer, PWD that alt the sign board.s, names, od.uertisements, anA
kind of board.s or signages, electrlc wires and high tension cables or
other damaging elements be remoued from the trees fortltuith dnd thot
ttle concrete surrounding tLE trees within one metre of tlle trees be
remoued forttutith and due precautton taken in future so that no cotlcrete
or construction or repaiirug work is done at-least Luithin one metre radius
of th-e trunk of trees.

It LUos rurlher obserued bA tle Hon'ble Tribunal that
C.oncretizatlon around trees not onlA hanpers root aeration but also the
percolatton of uater uhich coutdulttmatelA lead to death oftte tree. Since
concretization around trees leads to damage oftlE root sAstem oftLe tree
whichuLtimateLA teads to tts death so an area of one meter is reE)ired to
be lefi de-ancretized around the base of the tree at the time of
construction of the pauements or roads to facilttate percolatton of water
to the roots. The area stnutd" be leueted ulth earth/ soil and grass/ shnLbs
maA be planted, if need be.

Scope Wdened: Fonnotlon of .rolnt Commlttee

In utew of importance of protectiotl and proper maintenance of
open spaces, porks, green belts and. instances of coftuersioru of part or
wlale of open spaces, parh,s, green belts in the Slate of Punjab, the
Hon'ble Tribunat considered It appropiate to u)iden the scope of the
preseftt proceedings and uide judgment dated 30.01.2024 hqs
coftstituted, a Joint Committee comprtsing of represetltotiues of the

follouing departments of the Central and the Slate Gouernment.

i. Ministry of Enuironment, Forest and Climate Chaftge
(MOEF&CC),

ii. Central Pollution Control Board. (CrcB)
iii. ACS/ PrincipaL Secretary, Department of urban Planning,

Gouernment of Punjab, ACS/ Principal Secretary,
Department of Local Bodies, Gouernmeftt of Punjqb

iu. Director General, Town and. Country Plaruing, Punjab,
u. Chief Administrotor, Punjab Urban and Deuelopment

AuthoitA PUDA) aftd
ui. Punjab State Pollution Control Board (PSPCB)
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Dlrectlons glaen to the ,Iolnt Commlttee

In the Judgment dated 30.1.2024, following directions haue
been issued. to tLrc Joint Committee bU the Hon'bte National Green
Trtbunal.

(1) compile/ catalogue information regarding ell green
areas/ parks/ green belts reserued in the respectiue areas of all
th.e Munictpal Bodies in the State of Punjab uith requisite d.etails
as to

(a) tocation, reuenue fi1nhe. boundaries,
measurements etc.;

(b) preserut status regarding plantatton/ green couer, user,
mdintenance, and agencg deputed for maintenqftce; and

(c) encroaclanents (inctuding encroachments made bg
unauthDrizedlA constnlcting religtous structures) made on the
same uilh reEistte details o,s to l.uho made the
encroa.cttfiEnts, u.then and in u)hich manner and. uhat action
lns been taken/is to be taken for remoual of such
encroachments specificaltg mentioning Court cases
dectded/ pending regarding the same;

to get entire such informqtion uploaded on the u)ebsite of the
District Administrqtion and Municipat Bodies for seeking pubtic
participation for protection of green areos/ parks/ green betts
reserued in tlrc respectiue areas of aLl the Municipat Bodies in the
Stqte of Punjob agoiftst onA encroaclvnent and al-so for ensuing
proper use and maintenance thereof; and"

to uertfA factual position of per capita green couer and assess lls
adequacg in uiew ofthe number ofresidellts and giue suggestions
for remedial measures required to be taken for proper user,
deueLopment, maintenance, protection, ond improuement of such
green areas/ parks/ green belts reserued- in the respectiue dreas
of atl the Municipat Bodtes in the State of Punjab.

Empouerrneflt ol Joint Committee tD constlhfte S14b Commlttees

TlLe.loint Coiunittee has been emporL)ered bA the Hon'ble
NatiotLaL Green Tibunal to corBtitute sub comtnittees, seek reports

from concerned administratiL)e ofrtcers, NGA1, Cluil Socielies
Enuirotltneitcll Actlrlsls or other experts in the field os tnall be
cot$tdered appropiate and ttag also seek complaint-s fratn Members
of F\tbttc.

Appolntment of Nodal OlJicer

(2)

(s)
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In the judgement dated 30.01.2024 the Hon'ble National Green
Tlibunal hcrs ftominqted. the Member Secretary, Punjab State Pollution
Controt Boord (PSPCB) a.s the Nodal Officer for coordination and
compliance and all necessary expenses including trauel, boarding,
Lod"gtng expenses shall be borne bA PSPCB.

Dlrectlon Jor submisslon of, report to t e .tolnt Commlltee

The Joint Committee wqs directed bg tte Hon'ble Tibunal utde

lud.gnBnt dated 30.01.2024 to submit reporT within tfuee montrJs to tlg
Ttibunal bg email at iu.diciel-rlcttQtgouin prekrablA in the form of
seqrchable PDF/ OCR supported PDF and tat in the form of Image PDF
oftd also to the Chief Seqetory to Gouemment of Punjqb.

Dlrectlons oj the Honble Tt:,bunc/j to Chtel f,ecret{..ry Pu4l(rb

Apart from the formatton of tte Joint Commitlee utde judgement
dqted- 30.01.2024, tle Hon'ble Notional Green Trtbunal uas pLeased to
issue directions and. suggestions to tlw Chief Secretqry to Gouernment of
Punjab in two parts in paragraph 17, 22, 23 and 24 of tte sqid
judgement daled 30.01.2024 as explained and descibed herein below:

A. Pard,graph 77

In uiew of the aboue Chief Secretary to Gouernment of Punjob is
directed. to issue appropriate instructtons within one month to oll the
Municipal Bodies/ Ciuic Agencies/ Gouernmeftt Deparlments/ Grqm
PanchaALts to ensure:-

That all the sigru board.s, ruames, ad.uertisements, an!/ kind of
boords or slgnaget eLectric tuires and fugh tension insulctted
cables etc placed oft trees are remoued within one monthfrom ttrc
dat" of i.ssuance o{lhp inslructions:
That tlrc trees which qre alreadg concretized are de-concretized,
maruallg withc'ut use of JCB machines etc so that tlrc roots and
trunks are not damaged, bg leauing soil rt ed spoce of one meter
rodius to allolu percolation of Lt)qter to the roots thereof within
tLUo montts from the d-ate of issuance of the instructions;
That duing fresh constnrction of road"s/ pauements etc, a fresh
clause is qdd.ed in the tender docl.tments that one meter area
around tlrc trees slLall be lefi. de-concretized/ soit filled to allow
percoldtion of uater to the roots and" that.
That ancretbatbru of roo.d berms begond footpath and cerltral uerge

of tte roads/ pathloags be auoided qftd qppropriqte Land scaping
with plontatiaft of grass, sfuubs, Jloweing plants mou be done, as
mag be uiable.

B, Pdrq.graph 22, 23 qnd 24
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The Hon'bte Tribunal hq,s also issued tlrc follou.ting directions
and suggestions to Chief Secretary, Gouernment of Punjab in
paragraph 22, 23 and 24 of the judgemetlt dated 30.01.2024.

To ptace the reporl ofthe Joint Committee before the Gouernment
of Punjab for such action on the recommendotions of the Joinl
Committee as mag be considered approprtate.
The matter ofprotectbnofgreen areas/ publb parks/ green belts aftd.

trees needs proper stn11iury framework for reseruation,
deuebpment, tuTintenane and preseruatbn of green
areos/ parks/ greenbelts arvl protectinn oftrees.
Besides the statubry frame uorh appropiate administratiue
guidelines are also reqtired to be issued for identification,
demarcation, deuelopment, maintenance and
preseruation Sf green areas/ parks/ green belts and
proteclion of trqds in the urban deuelopment/ cotonization
schemes/ lagouts.
In tlle context of increosing enuironmentaL air and" water
polLution, ute consider it appropiate to make a suggestion to
Gouernment of Punjab to consider the desirabilitg of making
suitable amendments in th.e releuqnt Rules in this regard.
At present there is no legistation In th.e State of Punjab for
protection of green areas/parks/ green belts and. trees and ue
also consider it appropiate to suggest to Gouernment of Punjab
to coftsider desirabititg of eftactment of appropriate legislation
on the lines of the lJtlar hodesh P(rrks, PloAgrounds and Open
Spaces (Preseruation and ReguLation) Act, 1975 and the Delhi
Preseruation of Trees Act, 1994/the Uttar Pradesh Protection of
Trees in Rural and Hill Areas Act, 1976.
The Chief Secretary to Gouernment of PlLnjab is directed. to place
tlle oboue suggestions before tte Gouemnent of Punjab within
tllo nanths for such action os mag be mnsidered appropiate

Dlrectton Jor Jillng oJ qlfrdovtt bA ChleJ Secretary, Govemment oJ
PurtJd.b

'l'he I lon'ble Notional GreetTibunal has disposed oJ O.A No. 378
of 2022 rid.e ,hdgtnent doted 30.01.2024 utherein direction hrl.s been
issued irl poragraph 25 to the Chief Secretary to Couernnent of Punjob
fo fle hi-s offdolit mentioning in detait action taken for issuance o;f

ir€tnlctions and placing the recotnmendotions of ttrc joit'Lt Committee and
also the suggestion giuen bA this Tibunal before Gouemment of htnlab
before Leamed Registrar General of tle Tibuno\ tuithitt sLr tnot:LtfLs bA
emaiL at j11ljti1l nqtt_4gu"til_t ye.ferabftt in the fonn of searchable PDF/OCR
SllppotTed PDF atld ttot in the fotm of Imoge PDF, t uho maA , if nece:ssary ,
put up the matter beJbre thi.s Benchfor fittlher directions. Thts pqrt of the
order/Judgement dqtEd 3O.O 7.2024 has to be complled bg the ChieJ
Secretqry ta Gouernment of htnJah.

(ui )
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Cornpllance of the dlrectlons ol the Honble Tylbunal bg the lotnt
Commlttee.

To make <Dmpliance of tte orders/ direAions of the Hon'bb mbunoj
os @tltained. in Judgntent d.oted 30.01.2024, following acttons haue been
taken:

A. The Menber *$etary, Punjqb Pollution Cofttrol Board. bei.ng tle Nodal
Olfrcer ttrls issued a letler beartng no. 6697-6705 dated. 12.03.2024 to tle
following departments qnd. olfrcers for nomirleting tlte respectiue oficers os
member of the joint ammittee wta sLnll act and perform fundion IlL

acurd.ance utth the mandate of order dated 30.01.2024:

a) DeputA Dtrector General ofthe Forest (c), Ministry ofEnuironment,
Forest & Climate Change

b) Regionat Dirediotl, Centrat Pollution Control Board.
c) The Principat SecretorA to Gouernment

Departmerut of Housing and Urbqn DeuelopnBnt
d) The Prirucipal Secretaru to Gouernment

Departnent of Incql Gouemment
The Drector, Department of Tolon and Country Planning
The Chief Administrator, Punjab rJrban Planning &
Deuetopnent Authaiu

A copg of letter no. 6697-6705 dated 12.03.2024 is

endosed Lereurith as Annetd.oe-A [Pages no. 20 to 24]

Flrst meetlng ol the Jolnt Commlttee: 19,03,2024

B. 1st meeting of the joint comruittee was held on 19.03.2O24 bg
the Member Secretarg Puftjab Pollution Control Board. After
detaiLed discussiorus arld d.eliberatiorLs, it u.)os decid.ed In the l st
meeting as und-er:

i, The EE, PPCB RO SAS lvagar to uisit the office of Chairman
Stqte Enuironment Impact Assessmerl, Authorttg (SEIAA)
to get the ctartfication regarding imposition of conditions
in Enuironmentql Clearance in atl construction projects as
well as industries reLated. to the sqid motter within 2 dags.

ii. The EE, PPCB RO SAS Nagar to coordinate Luith Sh.
Ashwani Chaudharg, Chief Engineer, Local Gouernment,
Mohali to finalize the Googte sheet.

iii. The STP, Mohali to prouide a copA of the Punjab Urban
Plaintng and" Deuelopment Building Rules, 2021 to EE,
PPCB, RO, Mohali.

iu. To conduct next meeting on 28.03.2024 at 11:00 AM
through uirtual mode to discuss the progress uith aLt the
stake holder departments so that the compiled. report maA

of Punjab,

of PunjLb,

e)

J)
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be sent to Worthg Chief SecretarA to Gout. of Punjab before
31.03.2024.

u. The minutes of the meeting uere recorded and circulated
omongst the members ofthe joint committee and concerned
departments uide letter no. 1176-81 dated 20.03.2024 bg
the Enuironmental Engineer, Punjob Pollution Control
Boord, Regional Office, SAS Nagar and d copA of the
minutes of the meeting Is enclosed hereuith as Annexure-
B. lPages no. 25 to 31]

C. In compliance to the decisiotLs taken duing the frst meeting, a letter
no. 7849 daled 21/03/2024 uras uitten to the Chqirmon, S:tate

Enuiroftment ltpact Assessment AuthaitA $EIAA), Punjab to proutde
tLrc list conditions being imposedin th.e Enutronm.ental Clearance granted
to uaious projects/industrtes. A copA of letter no. 7849 dated
21/ 03/ 2024 i.s ellclosed as Annexurec. [Page no. 32- 35]

Second meetlng of the Jolnt Commlttee: 28,03,2024

D. 2d meeting of the joint commillee ua.s hed on 2B.03.2024 bg the
Member Secretary Punjab Potlution Control Board. Afi.er detailed"

dbcttssions and deliberations it was decided intte 2d meeting as under:

Atl tle departments witl update the information in Excel Slwet bg
15.4.2024, post in WhatsApp group and u.till be deliberated in tlE

forth-coming phgsicat meeting to be held on 18.04.2024 at 11:00
AM at Regtonal Olrtce, hinjab Potlution C,antrol Board, SAS Nagor.
EE, PPCB RO SAS Nagar to contact th.e Chnirman SEIAA to get the
informqtion regarding inposttion of conditions ift Enutronmental
Clearances to be granted to the uarbus projects,
Department of Tourl & Country Planning shall prouide the d"ata

regarding green auer reserued bg uaious constnLction projects
bA 15.4.2024, post tn WhatsApp group. Senior Town PLanner,

Deptt. of Toun & Country Planning, SAS Nagar uiLl also attend
the m,eeting to be hetd on 18.4.2024.
The minutes of the meeting were recorded e/Ld circulated
amongst the members of the joint committee and concerned
departments uide letter no. 1311-19 d.ated 28.O3.2O24 bA

the Enuironmentql Engineer, Punjab Pollution Controt
Board, Regional Office, SAS Nagar and a copg of the
mtnutes of the meeting is enclosed herewith as Annexure-
D. lPages no. 36 to 39]

l .

1U.

'Ihlrd meetlng ol the Jolnt Commlttee; 78.04.2024

10
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E. 3d meeting of ttg joint @iunittee tuas hetd on 18.04.2024 bA tte
Member Secretary, Punjab Pottutton Control Boqrd, uherein after
detailed" d.eliberattons follouing decisions Luere taken :,

i- Locsl Gouemm.ent to prepare the data <tcarding b the Hon'bte
NGT diections ie a, b & c.

Each department shall rt the complete dato ift the respectlue
alumns of Excel slLeet.

AIL the departfienLs were raTtested. ta send tl@ name of Nodal
oJlcers for the said cnse for futTher submissinn of reports to tfe
Hon'bte NGT.

Depqrtment of PUDA stwlt ueify the projects hauing cnmpletion
certirtcate q,s per tle li.st gluen bA STP Mohali.
Each department uill get the permission from the respectiue
autlloittes to get tle infomwtion uploaded on the uebsite of ttg
Dbtrbt Adminbtratiatl for public @mments.
The progress will be detiberated. In tte nert meeting to be lleld
on 25.04.2024 at 11:00 AM qt Regionql Olfice, k)njab Pollutbn
Control Board, S4S iv090r.
The minutes of the meetiftg were recorded and circulated
amongst the members of the joint committee qnd concerned
departmellts uide Letter no. 1547-52 dated 18/ 04/ 2024 bA the
Enuironmental Engineer, Punjab Pollution Control Board,
RegionaL Olfice, SAS Nagar and a copg of the miruutes of the
meeting ls enctosed hereu..tith as Annexure-E. [Page no. 40.
431.

Fourth meetlng o;f the Jobtt Commlttee: 25,04,2024

F. 4th meeting of the joint committee was held on 25.04.2024 bg the
Member Secretary, Punjab Pollution Control Board, wlerein afi.er
detailed deliberations foLLowing d.ecistons u.)ere taken :-

Atl the departments u)ere requested to send the name of Nodal
Ofrtcer for the said case for further submission of reports to the
Hon'ble NGT.
The information auaiteble as on date maA be proui.d,ed to Director,
Dtrectorate of Enuiroftment & Climate Change, F\Lnjab as soughl
uide his olrtce blter no. DECC/2024/ 875 dated t9/04/2024.
The minutes of the meeting utere record.ed and circulated" amongst
the members of the joint committee qnd corucerned departments
uide letter no. 2432-37 dated 30/04/2O24 blJ the Enuironmental
Engineer, Punjab Pollutlon Control Board, Regional Ofrtce, SAS
Nogar arud a copg of the minutes of the meeting is enclosed
hereu,ith as Annexltre-F. [Page no. 44-47]

Compllatton of tt{otmat:ton

The information given bA uarious departmeruts in reference to
the proceedings and" minutes of the four meetings hetd bg the Member

ul.

U,
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Secretdry, Punjab Pottution Control Board with uartous deparlmenls
to make compLiance of the directions of tle Hon'ble NGT has been
complied.

Compllarrce of the dlrertlotts oJ the Honble llo'f/.ono,l Qreen Tfrbunal

The directions giuen to the Joint Committee bg the Hon'ble NGT uide
judgmetlt dqted 20.01.2024 and the compLiance th,ereof is giuen ift
the tabular form heretn below :-

Sr.
/Vo.

Judgrnant d.dted 3O,O1,2O24 oJ the Hon'ble NcT

Directions gilgn to Joint
Corn nittee

Complidnce thereol

1 compile/ catalogue regarding
information green all green
areas/ parks/ green beLts
reserued" in the respectiue
areas of alt the Munictpat
Bodies in the State of Punjab
with reE)isite d.etails os to:

(a) location, reuenue number,
boundaries,
measurements etc.;

(b) present status regqrding
plantatlon/green couer,
user, maintenance, and
agencA deputed for
m\intenaftce; and"

(c) encroachments (including
encroachments made bg
unauthoize d. constructing
reLigious structures) made
on the same Luith requisite
details as to whn mdde the
encroachments, uhen and
in uhich manner and uhat
action hts been taken/ is to
be taken for remoual of
such encroachments
specificalLg mentioning
Court coses decided.
/pending regarding the
same;

Tlrcre are 13 Municipal
Corporations, 1 53 Municipol
Council, N agar Panchalt ats
and 27 hnprouemetrt Trusts
in tle State of hnjob. Aplrt.
fron.L that deuelopnent
octiuities in the touns at1.d

cities are also being carried
out bA uaious autlloities
faLLingt utder the puruieu)
and junsdictioft of the
Gouernment of t\ttrjab,
Depatlment of Hottsing atd
t.lr b an D e u elopme nt. Ther e
are 7 such deuelopnent
authoities tn the Stote
namelA F\tnjab Urban
Planning and Deuelopment
Authoit! (PUDA), Arnitsar
Deuelopmert Authoitll
(ADAL Greoter MohaLi Area
DeuelopmetLt AuthaitA
(GMADA), Jalandlter
Deuelopment AtLthoritli
(JDA) Greater LtLdhiana
Area Deuelopment
Autlloita GLADA), Patiala
D e u elop rnent Autttoit!
(I'DA) dtLd Bathinda
D eu elo ptne nt Autho i t1l
(BDA). The iiormatton
relatiTg to green areas
/parks/ green belts
reserued, in the respectiue
areas of all the Municipal
Corporatiorus ,

Municipal Councils, Nagnr
Panchaq at s, Impro u enent
Tt:l.sts and Deuelopment
Authorities in tlrc State of
Punjab witk tlrcir locatiot,
reuenue number.

72
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boundaie s, tne o.sur e ments
etc, preselLl stat1.{a
r eg arding plet Lt etio n/ lJr e e n
co Der, Ll s er ; ttaitttetortce,
ond agencg deputed for
tnoitltetance,
et tcro acltrnents is <:ncLosecl
Itereutitlt as belout:

i) Infortrcttion relotitLg Lo 13
Munictp aL Corpor atio rLS :

Annexure G [48 "147]

ii) hl.fornt.atiotl reLaliLg to
1 53 Mlllicipol CollnctLs/
Nagar Panchctgats:
Annexure H [748-162]
iii) htformatiot reLcltitL.l to 27
InlproueiLelt fizstsl
Annexure- I [765-77O]
htfortnatioi relatiig to 7
DeueLopnetlt Autllotilies:
Annexur? J [171-178].

(2) to get entire such irrforrnatiort
upLoaded on the Luebsite of tlLe
Dstict Administratiol eld
Muricipal Bodies for seekiLg
public participatiort forprotection of green
areas/ parks/ qreen belts
reserued in tlY respecLiue
areas of all the Mu.rtlclpul
Bodies irL tlle Slale of Punjctb
ageinst enA errcroachrnettt
and. ctlso for ertsuirLg proper
use arud mqittetlaftce tllereotr
atLd

The i .Jbnnatlott has beert
Leloaded bll tlP cotlcenled
agencies i.e. 13 M1i.t Lictpal
Corporettotls, I 53 Munici)Ql
Courtcils/ Noger
PunchalJ at, 2 7 h npro ueme/Lt
Ttusts ar rcl 7 DeuelaplnetLt
Autltoities on ttLeir sepan'ate

Annexure - G, Annexure
-H,Annexure-Iq.nd,
Annexure - 3 respectiuely.

3 to ueifA factual positiol of per
capitq green couer Qnal asse.ss
its adequacA irL uieu of the
nurnber of resideruts ond. giue
suggestio/rs .to, remedial
me%sures required to be taken
Jbr proper use, deuelopnLetLt,
meitrtenance, protection, and
inlprouemerLt of such green
areas/ porks/ greetl belts
reserued itl tlLe respectiue
rtreos of cLll the Mfiticipat
Bodies in the State of PulLjab.

The information relating per
capitct greeft couer, status
of ad"equacg, remediq.l
measures required to be
taken Jor proper use,
deu elopment, maintenance,
protectioft, and
lmprouement of green
arels/ plrks/ green beLts b
giueft bA the separate
agencies as mentiotled
below:

I Information relating to
13 Municipal
Corporations:

13
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Obser-u(rtlons q.nd Recommefld.atlons ol the Jolflt Commlttee

The Joirut Cotntnittee hos thorougruA deliberot.ed the issues reloting
to the auailqbiLitg oJ greetr belts, parks, green areos and their
maintenatlce bA tlrc respectiue agencies in different tolun and cities
of tlrc State of Put'Ljab, h lorger ctties MLuricipal Corporotions ore it
eistence, in smctller towns atrd cities Municipal Councils, Nag.1r
PeftchoALts os u€ll as hnprouement Trusts are in eistence. Apat1.

from the qboue, the deueloptnent octiuities in cities ond towns are
also carried out bg the hnjqb Urboft Planning and Deuelopment
Authoitv and other deuelopment authorities (nam.el! Amitser
DeuelopmetLt AuthoitA, Jalencihar Deuelopment AutlloitA, Greoter
Ludhiana Area DeueLopme AuthoritlJ, Greeter Mohali Are.e
DeueLopnent AuttloitA, Patiala Deueloptlent Authoitll end Bathinda
DeL)elopnent Authoit!) workiftg under the administratiue conlrol of
the Department of Housing and Urbat Deuelopment. As such the
motter releting to green areas, park, beLts its maintetlaftce etc lalls
under the preuieut and. Jltisdiction af Municipql. Corporatiotls;
Munici)ol Coutlcils, Nagar PatlchaAats, Improuement Trusts otLd
Urbat Deuelopnlent AL|thonties. The Joint Committee herebg record
its obseruollons and recotnrftendations tn t.he folloLt)ing te-rms:

Annexure- G
1471

b)

Info r t n att o t r r e I ating
to 1 53 MurticipcLl
Councils/ Nager
Pclncha!,J ats :

Annexure- E [746-
1621
hlformation relating
to 27 Improuement
Ttusts: Annexure- I
[163- 170]
Infoination relating
to 7 Deuelaptnetlt
Alltltoities:
Annexure-s [77 7-
1781

S.Jvo. ObsenxrtTorts 8.
fecotunendartT0ns

Responsible
Depd.rtment

1 The green arees/ pdrks/ belts bg
lthatsaeuer rtame are eisting in
the toi,t].s and cities tLeed proper
tnaitTtetTatTce atvl fuitre
expttrtsion plans it tems of
papuLatiotL The aboue natted
agencjes sl],]]l nake prouisioi for
increase ir the greett arcas, parlts
and belts.

Depa.rtmeftt af Locdl
Go\emfient, Departtuent of
Housitug and Urban
Deuelopment

14
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2 The State of Punjob hns itLitiated
and irnplernented tlle greetL couer
diue natnelll "Narwk Bagicli"
durhg the 550th tsitlltdo!
celebratiotTs of SlLi Guru No.nak
Deu Ji, tl@ founder o/Sikhisl7l. All
tlE agencies shall nruke elforts to
adopt tle idea oI Na,rak Bagichi
for replicatiort it7 tolo]4s atld cilies
af Puijab so as to ircrease gteen
couer. The ftwncial support itl this
regard tnall be ensured tllrouolr
Corporate EtruironnLeftt
Re.sporrslriliay.

Depattment of Locql
Gouemment, Department of
Housing qftd Urban
DeDelopment
Department of Forests qnd.

Wildlik Preseruation

3

It is obserued that green @rees/
beLts are tnostllJ centented or tiled
to suppress dust atld for u)alkitlg
etc., u)lichis ct wrolv pt ectice. All
greerL areas tnust o lA be couered
by good grass or smoll
platis/ hedges as abinderto dust
os uell as allotuitTg percolation of
LUAter,

Deperttletll of Local
G ouenttrct i, D epatltne tlt
of Housing and UrbanL
De0eLopment

4

Arra ng emeits of g erdeners,
ualer) organic lnetlure elc
benade auaiLoble for tlrc
nailtetlanae of s1lch locetiots in
tle cities eid totutTs.

Depafttnett of Local
Co ueni netlt, Depanltnent
of Housing and ( lrbetl
Deueloptleti

5

Waterbodies, thick plqntation s,
man-made

uetlands, fount@ins, uater
sprinktes etc mag be made
esserutiql p@rt of the parks (cities
and touns) with miruimum ciuil
tuork.

Department of Locctl
Gouemment, Department
oJ Housing dnd Utban
Deuelopment

6

S:TfotLg aid fanqJ lights will
destrou the platLts e.t7d trees
rdtler u)ctlls and bouttlaries
should be couered LoitlL cli tbers
and creepers platts with s]nalL
nursery beds at the bottom to
raise these climbers.

Depatlment of Local
Go u e nurteit, D eparttne t Lt

of Hous ry andurbatl
DeueLopnlent

7 h$tead of cotrcrete bouidcLry
Lualls of tlle parks it slLould be
raised bU thick hedge or batnboo
or straight grou)ing trees/ plants.

Deperttnefit of Local
Gouernment, Depaft.m et tt
of Housirtg cutcl Urbon
DeuelopnP t

B

Roads, Joot)aths etc, i"l' required
itl big gdrdetls sll,culd otlllJ be
made up of pebbles or red
soil/ sand to .iLo1r ulater
recherge aid grass
deueloptneit,

Depafttneti of Local
GouentmetTt, Depafttne t Ll

oJ I loltsing ancL Urbatr
Deueloptnett

9

The Localcouemmeftt/
Authaities shall be mqde self-
reliant to generatefunds or
Budgetdry prouisions .fo,
maintenance and.
expanslon of greeft areas/
parks/ belts etc.

Depertneti of Local
G o ue nune nt, Dep etlnp tt
of HousitTg atld LJrbai
Deueloptnent

15
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10 The agencies shnll carry out
Iruformation Mucation qnd.

Communication (IEC) actiuities
ift respect ofcreatioft

and maintenance of green
areqs, parks and belts. Ift uieu
of global and warming,
greenh.ouse elfect de to
deforestation, tle peopte shnll
be mad.e auare about the
benefits ofclean and green
enuironment, to coflserue tree,
to take care of ptaftts grouiftg
in qndaround. tleir tocatities
th.e slogan each ofte, plaftt one
aftd care ofte shall be made
compulsory. The role of
Residellt Welfare Associatrons
must be strength.ened toludrds
the perfomaruce of such
acttDities.

Departmeit of Local
Gouemmen' Depatlment
of Housingand Urbatl
De\elopmetlt

11 The agetcies shall stdrt tee
plantation proqram duing the
monsooft sedson on rcad sides,
parks, sclaols, fa.toies, lbmeq
uiltages,

Department of Local
Gouemment, Department of
Housing and Urban
Deuelopmeftt,
Depdrtment of Rural
Deuelopment and.
Panch.alJat, Department of
Foresls

12 l'eople shall be tnade aaare to
report the incideits of tree cuttino
to the cotTcenTed departmeits/
Distict Adtninistratiotl through toll
free ntunbers.

Depdrtment of Local
Gouemment, Department of
Housinq and Urbdn
DeDelopmetxt,
Depdrtment of Rural
Deuelopment and.
PanchDgdL Department of
Forests

7. Affidavit dated 27.08.2024 has also been fi1ed by the Additional

Secretary to Government of Punjab, Department of Science, Technolory

and Environment on behalf of the Chief Secretary to Government ol

Punjab, The relevant part of the Affidavit reads as under:-

"COMPLTANCE REPORT OF ORDER DATED 3O.O1,2O24

A) Paragraph 17

In comptiance b *e directions issued bA the Hon'ble Nationclt
Green Tribunal in paragraph 17 of the judgment, appropiate
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iftstructions uere issued bg the Chief SeTetary, Gouernment of
Punjab uide Memo No. 01/02/2024-1MC/54 dated. 06.03.2024
to all the Administratiue Departments of the State of Punjeb
wlerebg tlLe Departments were directed to stictlA complg with
tlw NGT order arld q.sked. to submit the conpliqftce of the
directtons mefttioned. in paragraph 17 of the jud"gement dated
30.1.2024. A copV of tlw itlstructions issued bg Chief Secretary;
Gout. of Punjab uid.e letter d.ated 06.03.2024 is placed at
Annexure-A

Paragraph 22 and. 23

The Member Secretary, Punjab PoLLutton Control Board being the
Nodal Offi.cer has submitted" the Joint Committee report ta the
Registrar General, Nationat Green Tibunal, Neu Delhi uide tetter
tlo. 12208-12211 dated 17.05.2024 in pursuance to order dated.
30.01.2024 of the Hon'ble Nationat Green TribunaL A copA of the
Joint Committee report was endorsed to the olrtce of Chief
Secretary to Gouemment of Punjab uide letter end"orsement no,
12209 d.ated 17.05.2024 in compliance to the Judgment d.ated
30.01.2024 oftte Hon'bLe National Green Tribunal. A copg of the
Joint Committee report is encLosed as Annenlre-g, The
Annentres enclosed with the Joint Committee report are ftot being
annexed, as the same are uoluminous. Hotueuer, tlvse aftnexures
haue alreadg been attacLred. bA the Joint Committee with its
report submitted to the Hon'ble National Green Tribunal uide
letter no. 12208-12211 dated 17.05.2024.
The Joint Committee hqs thorouglllg deliberqted lhe rssues
relating to the auailabilitA of green belts, parks, green areas and
their mainteftance bg the respectiue agencies in dilferent tolon
and cities of the State of Punjob. In larger cities Municipal
Corporations are in existence and in smaLLer towfts and ctties
Municipal Councils, Nagar PaftchaAats as well as Improuement
Trusts are in existence, Apart from the aboue, the deuelopmerut
actiuities in cities and towns are also carri.ed out bA the Punjob
Urban Planning qnd" Deuelopment AuthorttA ond other
deueLopment authortties (tlqmelg Amitsar Deuelopmetlt
AutlaitA, Jalandhnr Deuelopment AuttnitA, Greater Ludhiana
Area Deuelopment AulhoritA, Greater Mohqli Areo Deuelopment
Auttt itA, PatiaLa Deuelopment AuttDritA and- Bathind.a
Deuelopment Autlloitg) working und.er the administratiue control
of tlle Department of Housing and Urban Deuelopment. As such
the matter relating to green areqs, park, belts its maintenance etc

falls under the preuiew and jurtsdiction of Municipal
Corporctions, Munictpal Councils, Nagar PqllchaAqts,
Improuement ?hrsrs & Urban Deuelopment Auttaities and
Department o, Forests and. Wildttfe Preseruation. The Joint
Committee h(;,s recorded its obseruations and recommendat{ons
bg mentioning tlw nqmes of tLLe departfiterlts responsible for
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implenrcnting the recotnmendetiotts of the .loint Comtnittee in the
followirlg temLq

s.
.ivo.

Obsenmtions &
recommenddtlons oJ the

Jolflt Cornmittee

R e sp o a al b le D e p drtme nt

I The qreen areas/ parks/
belts bA Luhatsoe\er ttatne
are el'.stitlct in the touns
atrd cities teed proper
tfLaintenaice attd fufilre
expatrsiot1 plons in tcrms of
pogiatiotL Tlrc eboLre-
llatned agencies sllall tnake
pro,ision for itrcredse ii tlLe
greetl areas, patks aid
,e1ls.

Depqrtment of Local
Gouemment, Depdrtment of
Housing dnd. Urbaru
Deuelopmeftt

TIP State of fluiab ho-s
ititiated and inry)lemented
the qreei couer diue
nanteLg "Nanak Bagichi"
duitlg the 550th BirtlvlaA
celebratiotts of Shi Guru
Nanak De! Ji, the foLotder
of Sihhisrr. ALI the agencies
slwll tdke eJforts to adopt
the idea of Natlak Bagtcln
Ior replicatiott itl to1tt6 atLd
cities oJ Puijab so as to
irrrease qreert couer. The
finaftciaL slpport itt this
regard may fu ensured
through Corporclte
Etbiro nm.et t Re s D otlsibilitu

Dep@rtment of Local
Gouemment, Department of
Housing and Urban
Deuelopment & Departmellt of
aoresls and Wildttfe
Preseruation

3 It is abserued that green
areas/ belts are tnstlll
cernentecl or tiLed to
suppress dust a/rd for
udlkitlg etc. , which is a
wfong pre.ctice. AIL greetr
ereas must onLV be couered
bl) good grass or stnall
pLants/ hedges as d biider
to .i st as uell os dlLol_l)ing
p e rcolatjott o f 7u ater.

Department of Local
Gouemment, Department of
Housing and [Jrbaru
Deuelopment

I Anangements of
gardeners, Luater, orgdnic
manufe etc be made
dtqilable fo, the
maintenance of such
locations in the cities and
touls,

Departtuent of Local
Couemment, Department of
Housing and. Urban
Deuetopment

5 Waterbodies, thick
platiatiotls, matlmade
uetlands, .fouttdits, uater
spinkles etc mag be rnade
essetTtiaL part oJ the parks
(cities and tou)ns) Lliith
tniimum ciuil uork-

Depdrtment of Locdl
Gouemment, Department of
Housing aftd Utban
Deuelopment
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6 Strong aftd fq.ncA lights uill
destrcy the plattts drld
trees rather ualls qr[1
bounddries should be
couercd with climbers eltd
creepers platlts Loitll stnall
tLursery beds dt the bottoir
to rdise these cli bers-

Depqrtment of Local
Gouemment, Department of
Housirug qnd Urban
Deuelopment

7 hTstec\d of cotrcrete
boutldary udls of tlE
parks it should be raised bA
thick heclge or bqtnboo or
strdight grouitlg
trees/plantts.

Department of Local
Gouemment, Depqrttuent of
Housing and Urban
Deuelopment

B Roads, footpcttLB etc. if
reqtired it big garderts
should ot-Lla be made up of
pebbles or red soiL/ scitd to
allou u)ater reclun'ge antd
qrass deueLoDntetLt

Departmefit of Local
Gouemment Department of
Housing and Urban
Deuelopment

9 The Locctl GouervnetTt/
Authotlties sh1ll be rrwde
seA-feLiatt to generate
fittrds or budgetdrA
p r o ui sio tl.s for maitte t n nce
and expettsiott of areei
areos/ Dclrks/ belts eta

Department of Local
Gouemment, Department of
Housing and Urban
Deuelopmetlt

10 'l'he agetcies slall carry out
hformation Educatiott t-u7d

Conltnuticatioi ULC)
actiuities in respect of
cfedtion atd maiitet&olce
of greetT areo.s, parks attd
belts. Itr |iea oJ global
w qrmitg, g reenhouse e.Jfe ct
du.e to deforestation, the
people sllall be nnde
auore about the benelits of
cleant end green
elTuirotlntetlL tb consen,e
tree, to take care of pLatts
growiill ii and aroutTd their
localities and the slogatt
each otle) platTt one attd
cdre oie shaLl be tnad.e
cotnpulsory. The role of
Residett Wetfarc
,4ssocftzllon-s mltst' be
stre,tgthened tott)o.rds the
perfonnence of such
actiuities.

Department of Local
Gouernment, Department of
Housing and Urbat
Deuelopment

11 The agetcies shall start
trce platiation progratn
duitrg tle mottsoon seasotL
oi road sideg 7:rzr lts,
sclbols, factoies, homes,
uiLlages, tourts, cities and
uacalTt spaces,

Departmeftt of Local
Gouenlment, Depdrlment of
Housing and. Urban
Deoelopment, Depafiment of
Rural Deuelopmeat and
PanchaAat, Department of
Forests

12 PeopLe shall be made
aware to feport tl@
itrcidetlls of tree cuttitq to
tllc concenTed

Depatlnrcti oJ LocoL
Gouenineti, Depetltnent af
Housitlg end UrbotL
Deue[oD ]ent. ])eDarttnent of'
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Jeponn,, n,, D,sti.t I Rurol Drt elopme t

Administratiotl through toll. I PetTcloAet, Department of
Foresas

C) Paragraph 24
The suggestions of the Hon'ble National Green Tibunal made in
the order dated 30.01.2024 in O.A No. 378 of 2022 regarding
consideing desirabilitA of enactment of appropriate legtslation
were placed l2efore the Council of Ministers. The Council of
Ministers in its meeting hetd on 14.08.2024 considered. the
suggestions of the Hon'bte Nati.onal Green Trtbunol made in the
ord"er dated 30.01.2024 and oft.er careful consid.eratiotl, the
Council of Ministers felt that instead of framing a legtslation, the
Tree FYeseruation PolicA for Non-Forest Gouernment and F\tblic
Lands, 2024 as prepared bg the Gouernment of Punjab,
Department of Forests and WiLdtife Preseruation should be
adopted for the Stqte of Punjab. Accordi@A, the Tree
Preseruation PolicA for Non- Forest Gouernment and PLLblic Lands,
2024 was approued bA the Council of Ministers in its meeting heLd

on 14.08.2024 and a copA of the poticA is enclosed herewith as
Annexure-C.

The Department o/ Forests and Wildttfe Preseruation will
implement the said. policA in the State of Punjab. A copg of Engtish
Trdnslation of memo letter no. 01/74/2024-1 Cabinet/ 1725-
1737 dated. 14.08.2024 is enclosed o,s Anftexure-D.

D)The entire matter t qs placed before the Hon'bLe Chief Minister,
Punjab and tlrc Hon'ble Chief Minister has giuen concurreftce to
impLement the recommendations of the Joint Committee and the
Council of Ministers hols approved the Tree Preserudtion Policg for
Noft-Forest Gouernment and PubLic Land.s, 2024 for adoptton bg the
State of Punjab as explained herein aboue."

8. Copy of the Tree Preservation Policy for non-forest Government and

Public lands, 2024 has been enclosed with the report as Annexure C which

has been approved by the Council of Minsters for adoption by the State of

Punjab. The relevant part of the above said Policy reads as under:-

"GOyERNME,|,|I OT PUNIAB

DEPARTMENI OF TONDS?S; & WILDT,TFE PNPSERUATTON
TREE PRESERYA?'OJV PO'ICY rOR JVON"'ORES?
GOWRNMENI AND PUBLIC LANDS. 2024

7. PREAMBLE

2A
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1.1 Punjab, the grain basket of India has about 85% ofits area
under agriculture and the remaining area is under other land
us e s ttke resid.ential/ commercial, ro ad.s / railw ag s irufrastructur e,
industial, irrigatiorl canals, forests etc. The forest arud tree couer
of the state is around. 5.92o,4of ttLe geographical area and as per
the Sustainable Deuelopment Goals, the &ate is oiming to
increase it to 7,5ok bg promoting tree plantation and conseruing
eisting tree couer on both forest as uell as non,forest lqrlds blJ
the gedr 2030. Promoting Agroforestry ls also one of the keA
thrust areas to achteue this target in order to prouide a healthA
enuironment, mitigate global warming ctndto arrest fall ofground
water leuel, efforts are beirq mad,e to protect eisting tree couer
on forest as utell as non-forest lands and. promote diuersif.ccttion
of agiculture so qs to bing more and more areq und.er tree couer.

1.2 The qnqLAsis of c-urrent legal and. administrqtiue
prouisions pertqining to trees on non-forest gouernment
land"/public land (henceforth termed. as the SAID LANDS")
necessitates a spectfic poticg which brings uniformitA of
regutattons, prouides inproued. inbutlt prouisiotts for protection of
trees on SAID LANDS, regulation of remouat/felling of trees for
d.euelopmentol and sqfetg purposes from SAID LANDS based on
well reasoned justif.cations aparT from compensating
enuironmental losses caused bA felting oftrees.

2. OBJECTIVES

The objectiues of the Policg are as follouts

2.1 Prouide institutional mechanism to prouide adequate
protection to trees standing on the SAID LANDS and to facilitate
well-reqsoned decision making in cases where remouat of trees
is ineuitable for d.euelopment and safetg and. other purposes.

2.2 To proutd"e adequqte mechanism to compensate the
enuironmental loss coused bA tte felling of trees while
implementing deuetopmentaL projects on the soid.lands.

2.3 Prouide adequqte tree couer on the SAID LANDS therebg
safeguarding and prouiding a better liuiftg enuironment to the
people of tLrc State.

3, EXTEllJiI

3.1 Tle policg is applicable on all non-forest londs oluned bA
the State Gouernment Departments, cttl State owned. institutions,
LocaL Bodies and lands of PanchqAats excluding laruds notif.ed.
und.er Punjab Land- Preseruation Act, 1900,

3.2 The policg uitl loweuer, not be appLicabte in cases where
anA gouemment or semi gouernmerut research institutes require
felling of trees for tlE purpose of researctL

4. REGULATION OF FELLING OT ?REES AND
PROTDCTION OF TREES
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4.1 The ouners of the SAID LAND uill take atl necessary and
possible measures to protect trees from illicit fetting, pruning and
pollarding bg euolutng their otoru mechanisms and. use prouisions
of Indian Penat Code or anA other law applicable to penalize
offenders, if required, so as to deter itlicit felting, pruning ond.
pollarding of trees on the said. land"s.

4.2 Followtng Committees at sub-diuisionaL teuel, Dstrict leuel
aftd State Leuel shnll be constituted to regulate the policg:

4.2.1 The Sub-Drisional Leuel Committee:
(a)

,Sr.
No.

Designq.tion

(n Sub-Diuisint al Maoi strale ChetfitrorL

(it Forest Range OJrtcer Metnber
Secretar!)

(iil Sub Diuisiolol Leuel Of|icer of
Concerned land ounirLg Department
or ott! othpr ollicer it, cose th,,ro t" no
sttb - diuisionaL o ffi.ce r

Metnber

(iu) Representatiue of concemed
Municipal bodu

Member

(u) Block Deuelopmeti and Pcu'Lchauat
Officer of Block Concerted

Member

(b)For the areos under the juisdiction of the L|rbon Deue.loptnent
Aul.h.oities of the Depotlmeftt of I lousing atld Urbatl De,uelopmen|
the foLLoLuing com.m.ittee sholl toke appropiate decisions inste,ad of
cotrLnlittee 0t sub para (a) aboue:

Sr.
no,

Deslg'rdtlon

(i) Chjef Administrator of the respectiL)e Cttctirman

(il Forest Retrge OJJicer Member
Secretary

(iii) Representatiue of the De.putA
Co rn,rti s s io ne r co nc er ne d

Member

(iu) Representatiue of the concerned
Municipal bodA

Metlber

4.2.2 The Dstict Leuel Committee:

Sr. no. Deslgnq.tlon

(n D eputg Cornrnis sio rte r Chainnan
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4.2.3 The State Leuel Corntnittee:

4,3 The State leuel contLittee slall reuiew the inpletnetLtetion of
the policlJ front tiile to time cLtld should tLeet preJbrcl.blll (rlce ir
euery tLlree monlhs, This coivrlittee tLtill also sugglest /tecessarru
cltanges required irr tLrc policy fron tiile to tille uLd look iruLo the
inter deparlmental coordinatiott issu es.

4.4 The respectiue Member Secretoies in all the committees
as menttorled in para 4,2.1 c td 4.2.2 shall place t|rc agetda
before ttle respectiue Committees as receiueclfrom the respectiue
depGrttruetLts. The coftcented olrtcers of the lctnd owning

(it Diuisio mtl For e st OJJicer Metnber
Secretarll

(iii) CorrtmissiorLer or Executiue Offler of
MutticipaL Corporation/ Mluticipal
Connittee cls the cose tnaA be.

Metnber

(iu) Dutsional Leuet Olfcer ofthe SAID
LAND (PWD, B&R, WcLter Resources,
PSPCL etc.)

Metnber

tu) Di.strict De uelopment and Pdnchqg at
Offtcel

Menber

(ui) District Leuel Head. ofthe concemed
land ounlng Department

Metnber

Sr. no. Deslgnqtlon

tL) Finqncictl Comrnlssioner (Forests) Chcdrnrun
(ii) Administr attu e Secretary D ep qrtment

cf Local Gouernment or his
representatiue

Metruber

(iii) Administratiue Secretary, Housing &
Urban Deuetopmetlt, or his
representatiue

MerrLber

(iu) Administr atiu e Secretary D ep atlment
of Rural DeueLopment and
PLnchaAats or his represent(iiue

Metnber

(u) Princtpol Chief Conseruator of Forests
(HoFF)

Meniter

(ut) Att Deputg Commissioners in the
S'tate of Punjab

Members

(uii) OJrt.cer of the Rank of CCF/ APCCF in
the Forest Deoartment

Metnber
Secretaru
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d"epartment will submit the dgend.a to the Member Secretary to
t he r e s p e cti u e committ e e,

4.5 Stb-Duisional Committee shalt decid.e about
developmentaL cases inuoluing felling of up to 1 00 trees per case,
Dtstict leuel committee shatt decide cases inuoluing felling of
more thqn 1 00 trees per case, The ammittees shatl prescibe the
compensatory plantation plans in case of d.euelopmentat felling
oftrees.

4.6 Alt Departmeftts/institutions desiing to -felt trees for
d"euelopmentaL works from the SAID LANDS shatl send the
d.elails of deuelopment project and tist of trees to be felled (as per
annexure 1) throughits Di.strtct leuel head" to a Committee at Sub-
Dui.sion or Distict Leuet depending upon tlrc number of trees
required to be fetled. in each case. These Sub-Duiston or Dstict
Leuel committees slwtl scrutinize and. d.ecide upon the need. of
fetling of trees from the SAID LANDS for d.euelopmerutal purposes
and" issue necessary approvals,

4.7 In cases inuoluing remoual of trees posiftg imminent threat
to lik ond" propertg and ulere immediate rernauol of such trees
is essential oftd unauoid"able, instead of refeffing the ca,se to
Sub-Duision/ Dstict/ Municipal Corporutton Committees, the in-
charge of such premises /institute shall report the matter
immediatelA to the Dstrict Head of tte (nncerned. department,
who shalL in turn constitute a departmental committee
immediatelg to inspect and certtfg the threat imposed bg such
trees. The report of the committee afi.er due acceptance bA the
Dtstict Head of the Department concemed. shall be sent to the
concerned. premises ift-charge and the same shall be treated as
permission to fell suchtrees which are an immediate threat to lik
and propertA. Dstict Head of the Department shatt also endorse
the copg of aboue letter (aloftg with committee repotl) to
concerned choirpersons of the committees for infotmatioru. Value
of such trees uill be got assessed bA respectiue Diuisional Forest
Olficer before felLing of trees. The Diuisional Forest Officers slnlt
d.etermine th.e pice of such trees uithin 24 hours of receipt of
such reference from the distict Ltead of the Department. This utill
be applicable to all species of trees.

4,8 In case of trees uthich require pntning or remoual due to
high tensiorl wires, PSPCL wilt be the nodal department to take
up the case to the concerned district/ sub-diuisional leuel
committee in coordination utth the institutions/ ouners of the
trees,

4.9 All deportments shnll adopt the approach of auoidance,
reduction and olFsetttng with respect to need. offelling of trees on
the SAID LANDS while designing and implementing the
deuelopmental projects. Efforts shall be made to preserue
Old./ Heitage trees of species tike Pipal, Bohar, Neem etc. and
recommeftdation of thetr felting shoutd be mad.e onlg in rarest of
rare cases,

4.10 Distict Leuel officers of uarious departments shall ensure
that no feltirug of trees take pLace in their juisdiction Luitltout the
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opproual obtained as per the prouisions of this policA. IlL cose
there is a ublation of the policg, apart from the other qctions as
per the poLicg and the tqw applicable, such district leuel off.cers
shalL be proceed.ed. as per the disciplinary proceedinos as
prouided ift the Puniab Autl Seruices Puntshmeftt Cond.uct q.nd
Appeo.t Rules. Further, in case of the educationctl intuitions in
particular, apart from the district leuel off,cers, such an oction
shnll aLso be initiated. against thE respectiue instttutionat heod..

4.11 In case trees are required to be felted. for the reseqrch
purpose, pior written lntimation of tlrc seme to the coftcerned.
distict/ sub-diuisional leuel committee should. be d.one bg the
concerne d. dep artmeftt.

4. 12 If a uitlage Panchagat is promoting agroforestry on their own
lands and enhancing the tree couer of the state, no restiction in
felling of suchtrees should be imposed. provid.ed. such Panchagat
agree to replant the equiualent area with trees/ ogroforestry . The
Panchagat shalt pass a resotution to this eJfect. In such cases,
separate Compensatory plantation shauld not be made
mqnd atory on PqllchaAats as mentioned in Para 5 of tle PolicA .

4.13 Decision on ang issue which is not couered in this policg,
shall be taken at the discretion of the concerned Cammittee,
which shatl take an approprtctte and. welt reasoned d.ecision in
the best interest of State and Enuiloftment.

5 COMPENSATo.RYPLANTATIONS

5.1 All Deportments shall mainstream Compeftsatory plantation
in their deuelopmental projects luhich rueed.s to be a compulsorA
and an embed"d.ed part of deuelopment project- proposal itself.
There shall be adequate finqncial prouisions for olfsetting the
effects of proposed fetting of trees. This aspect slwll also be
consid"ered" bll th.e committees at sub-diuision and Distict leuel
white according the approual for felling of trees.

5.2 The normal ratio for taking up of compensatory plantation
tuill be 1:5 (planting 5 saplings for euery one tree felled.) along
wtth minimum of 5 gears maintenonce. Plants to be planted
stnutd be of good qualitA and not less thon 4 to 5 feet of height.

5.3 For taking up of compensatory plantation, euery
department shatt id.entlfu a suitabte land bank from taftd.s owned
bU it prekrablA qt same site to the extent possible and. ifit is not
possi.ble theft altematiuelA at the nearest possible site uithin
same Distrtct from where trees are to be felled,

5.4 Compensatory Platltqtion shall be taken up bA the
respectiue departments on tleir own. In case, the departmeftt
does not hque land bank suitabte for compensatory plontation or
not abte to take up plantation, same shall be certified bg the
concerned Heqd of Department and it shatl d.eposit amouftt as
per tle plontation cost fiwdels of Forest Departmeftt in Green
Punjab Mission Fund of State Gouemment in consultation with
the concerned" Range Officer or Dvisional Forest OJrtcer. This
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amount shall be utitized q.s per the $lid.etines of Green Punjab
Mission Scheme.

5.5 The reuenue realized from deuetopmental and. other klling
oft the SAID LANDS shall be ploughed. back for compensatory
plantatton qnd their maintenance. If this amount i.s not sulrtdeftt
for the compensatory plantation, tlrcn respectiue department his
to make adequate rtnancial prouision.

5.6 Actual felting of trees shclll stort onlg afier securtng funds
for compensatory ptantation in a manner mentioned. ln 5,4 and.
5.5.

5.7 Ttrc conditton of conpensatory ptantation shatt be
mandatory for deuelopmental felting and. is ontg suggestiue in
other categ ory of felling.

6 MO,|J,IToRINEi & EVALUA?ION

6.1 Atl the departments wiLt create tLeir inuentory of trees
standing on the SAID LAND bA enumerating such trees tDithin
one Aear of notification of this policA in the prescribed format
u.thich will be ciranlated bA ttrc Forest Department.

6.2 Subsequentlg, record. of such trees standing on the SAID
LANDS shat be annuallg maintained bA tfe concerned.
departments to safeguard. and monitor these trees,

6.3 Efforts shatt be made to create a d.igital d.ata base for trees
standing on tlLe SAID LANDS bU creating an online portal/ mobile
application for better monitoring of trees, Inuentory of trees sholl
be continuouslg updated wten trees are a)t afier obtaining the
approuaL of the respecti.ue committees in this regard..

6.4 Eqch department shnll haue its oun nnnitoring and
eualuation meclanism to assess and nnnitor the crmpensatory
plantations und.ertaken, uhich shrtLl be reuieuecl bA the State
Leuel Committee from ttme to time."

9. However, the same is not stated to have been so adopted and notified

by issuance of notification in the Gazette.

10. The Chief Secretary, Government of Punjab is directed to take

requisite steps for issuance of appropriate instructions for implementation

of the recommendations made by the Joint Committee and also notification

of the above said Policy and to send copies thereof to this Tribunal and also

to upload the same on the website of the Government of punjab with

appropriate link on the main page of the website within three months.
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11. In view of the compliance reports submitted, no further directions

are required to be given by this Tribunal for compliance of order dated

30.01.2024 passed by this Tribunal on the original application and the

present M.A. No. 146/2024 is disposed of accordinglv with directions to

the Chief Secretary, Goyernment of punjab as mentioned above.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
December 2oth,2024
M.A in Disposed of Cases No. 146/2024
In O.A No. 378 /2022
AB
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GOVERNMENT OF PUNJAB

DEPARTMENT OF FORESTS & WIIDLIFE PRESERVATION

(FOREST BRANCH)
Notification No. DFWLP-451 144 12024 -Olo FINANCIAL COMM.-FoREST &
WTLDLTFE lll 92587 4 | 2024

Chandigarh,Dated: 12-09-2024

TREE PRESERVATION POLICY FOR NON FOREST GOVERNMENT AND

PUBLIC LANDS- 2024

1. PREAMBLE

1.1 Punjab, the grain basket of India has about 85% of its area under

agriculture and the remaining area is under other land uses like

residential/commercial, roads/railways infrastructure, industrial, irrigation

canals, forests etc. The forest and tree cover of the state is around 5.92%

of the geographical area and as per the Sustainable Development Goals,

the State is aiming to increase it to 7.5% by promoting tree plantation and

conserving existing tree cover on both forest as well as non- forest lands

by the year 2030. Promoting Agroforestry is also one of the key thrust

areas to achieve this target. In order to provide a healthy environment,

mitigate global warming and to arrest fall of ground water level, efforts are

being made to protect existing tree cover on forest as well as non-forest

lands and promote diversification of agriculture so as to bring more and

more area under tree cover.

L.2 The analysis of current legal and administrative provisions peftaining

to trees on non-forest government land/public land (henceforth termed as

the "SAID LANDS) necessitates a specific policy which brings uniformity of

regulations, provides improved inbuilt provisions for protection of trees on

SAID LANDS, regulation of removal/felling of trees for developmental and

safety purposes from SAID LANDS based on well reasoned justifications

apat from compensating environmental losses caused by felling of trees.

Annexqae R-.lg
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OBJECTIVES

The objectives of the Policy are as follows -
2.L Provide institutional mechanism to provide adequate protection to

trees standing on the SAID LANDS and to facilitate well-reasoned decision

making in cases where removal of trees is inevitable for development and

safety and other purposes.

2.2 To provide adequate mechanism to compensate the environmental

loss caused by the felling of trees while implementing developmental

projects on the said lands.

2.3 Provide adequate tree cover on the SAID LANDS thereby safeguarding

and providing a better living environment to the people of the State,

EXTENT

3.1 The policy is applicable on all non-forest lands owned by the State

Government Departments, all State owned institutions, Local Bodies and

lands of Panchayats excluding lands notified under Punjab Land

Preservation Act, 1900.

3.2 The policy will however, not be applicable in cases where any

government or semi government research institutes require felling of

trees for the purpose of research.

REGULATION OF FELLING OF TREES AND PROTECTION OF TREES

4.7 The owners of the SAID LAND will take all necessary and possible

measures to protect trees from illicit felling, pruning and pollarding by

evolving their own mechanisms and use provisions of Indian Penal Code or

any other law applicable to penalize offenders, if required, so as to deter

illicit felling, pruning and pollarding of trees on the said lands'

4.2 Following Committees at sub-divisional level, District level and

3.
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State level shall be constituted to regulate the policy:

4.2.1 The Sub-Divisional Level Committee:

(b) For the areas under the jurisdiction of the Urban Development

Authorities of the Department of Housing and Urban Development, the

following committee shall take appropriate decisions instead of
committee at sub para (a) above:

(a)

Sr.

no.

Designation

(i) Sub-Divisional Magistrate Chairman

(ii) Forest Range Officer Member Secretary

(iii) Sub-Divisional Level Officer of Concerned land
owning Department or any other officer in case
there is no sub-divisional officer

Member

(iv) Representative of concerned Municlpal body Member

(v) Block Development and Panchayat Officer of

Block Concerned

Member

Sr.

no.

Designation

(i) Chief Administrator of the respective authority Chairman

(ii) Forest Range Officer MemberSecretary

(iii) Representative of the Deputy Commissioner

concerned

Member

(iv) Representative of the
concerned Municipal

body

Member

4.2.2 The District Level Committee:

70



--35-

4.2.3 The State Level Committee:

4.3 The State level committee shall review the implementation of the

policy from time to time and should meet preferably once in every three

months. This committee will also suggest necessary changes required in

the policy from time to time and look into the inter departmental

no.
(i) Deputy Commissioner Chairman

(ii) Dlvisional Forest Officer MemberSecretary

(iii) Commissioner or Executive Officer of
Municipal

Corporation/Municipal Committee as the case

may be.

Member
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SAID LAND

(PWD,B&R,Water Resources, PSPCL etc.)

Member

(v) District Development and Panchayat Officer Member

(vi) District Level Head of the concerned land

Owning Department

Member

Sr.

no.

Designation

(i) Financial Commissioner (Forests) Cha irma n

(ii) Administrative Secretary Depaftment of Local

Government or his rePresentative

Member

(iii) Administrative Secretary, Housing

& Urban

Development,or his representative

Member

(iv) Administrative Secretary Department of Rural

Development and PanchaYats

or his

representative

Member

(v) Principal Chief Conservator of Forests (HoFF) Member

(vi) All Deputy Commlssioners in the
State of
Puniab

Members

(vii) Officer of the Rank of CCF/APCCF in the

Forest Depaftment

Member Secretary
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coordination issues.

4.4 The respective Member Secretaries in all the committees as

mentioned in para 4.2.1 and 4.2.2 shall place the agenda before the

respective Committees as received from the respective depaftments. The

concerned officers of the land owning department will submit the agenda

to the Member Secretary to the respective committee.

4.5 Sub-Divisional Committee shall decide about developmental cases

involving felling of up to 100 trees per case. District level committee shall

decide cases involving felling of more than 100 trees per case. The

committees shall prescribe the compensatory plantation plans in case of

developmental felling of trees.

4.6 All Departments/institutions desiring to fell trees for developmental

works from the SAID LANDS shall send the details of development project

and list of trees to be felled through its District level head to a Committee

at Sub-Division or District level depending upon the number oF trees

required to be felled in each case. These Sub-Division or District level

committees shall scrutinlze and decide upon the need of felling of trees

from the SAID LANDS for developmental purposes and issue necessary

approvals.

4.1 In cases involving removal of trees posing imminent threat to life

and property and where immediate removal of such trees is essential and

unavoidable, instead of referring the case to Sub-

Division/District/Municipal Corporation Committees, the in-charge of such

premises /institute shall report the matter immediately to the District

Head of the concerned depaftment, who shall in turn constitute a

depatmental committee immediately to inspect and certify the threat

imposed by such trees. The report of the committee after due acceptance

by the District Head of the Department concerned shall be sent to the
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concerned premises in- charge and the same shall be treated as

permission to fell such trees which are an immediate threat to life and

property. District Head of the Department shall also endorse the copy of

above letter (along with committee report) to concerned chairpersons of

the committees for information. Value of such trees will be got assessed

by respective Divisional Forest Officer before felling of trees. The

Divisional Forest Officers shall determine the price of such trees within 24

hours of receipt of such reference from the district head of the

Department. This will be applicable to all species of trees.

4.8 In case of trees which require pruning or removal due to high

tension wires, PSPCL will be the nodal department to take up the case to

the concerned district/su b-d ivisional level committee in coordination with

the institutions/owners of the trees.

4.9 All departments shall adopt the approach of avoidance, reduction

and offsetting with respect to need of felling of trees on the SAID

LANDS while designing and implementlng the developmental

projects. Efforts shall be made to preserve Old/Heritage trees of

species like Pipal, Bohar, Neem etc. and recommendation of their felling

should be made only in rarest of rare cases.

4.7O District Level officers of various depa(ments shall ensure that no

felling of trees take place in their jurisdiction without the approval

obtained as per the provisions of this policy. In case there is a violation of

the policy, apart from the other actions as per the policy and the law

applicable, such district level officers shall be proceeded as per the

disciplinary proceedings as provlded in the Punjab Civil Services

Punishment Conduct and Appeal Rules. Further, in case of the educational

institutions in particular, apart from the district level officers, such an

action shall also be initiated against the respective institutional head.
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4,LL ln case trees are required to be felled for the research purpose,

prior written intimation of the same to the concerned district/sub-

divisional level committee should be done by the concerned department.

4.12 If a village Panchayat is promoting agroforestry on their own lands

and enhancing the tree cover of the state, no restriction in felling of such

trees should be imposed provided such Panchayat agree to replant the

equivalent area with trees/agroforestry. The Panchayat shall pass a

resolution to this effect. In such cases, separate Compensatory plantation

should not be made mandatory on Panchayats as mentioned in Para 5 of

the Policy.

4.L3 Decision on any issue which is not covered in this policy, shall be

taken at the discretion of the concerned Committee, which shall take an

appropriate and well reasoned decision in the best interest of State and

Environment.

COMPENSATORY PLANTATIONS

5.1 All Depaftments shall mainstream Compensatory plantation in their

developmental projects which needs to be a compulsory and an

embedded part of development project- proposal itself. There shall be

adequate financial provisions for offsetting the effects of proposed felling

of trees. This aspect shall also be considered by the committees at sub-

division and District level while according the approval for felling of trees.

5.2 The normal ratio for taking up of compensatory plantation will be

1:5 (planting 5 saplings for every one tree felled) along with minimum of

5 years maintenance. Plants to be planted should be of good quality and

not less than 4 to 5 feet of height.

5.3 For taking up of compensatory plantation, every department shall

identify a suitable land bank from lands owned by it preferably at same

site to the extent possible and if it is not possible then alternatively at the
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nearest possible site within same District from where trees are to be

felled.

5.4 Compensatory Plantation shall be taken up by the respective

departments on their own. In case, the department does not have land

bank suitable for compensatory plantation or not able to take up

plantation, same shall be certified by the concerned Head of Department

and it shall deposit amount as per the plantation cost models of Forest

Department in Green Punjab Mission Fund of State Government ln

consultation with the concerned Range Officer or Divisional Forest Officer.

This amount shall be utilized as per the guidelines of Green Punjab

Mission Scheme.

5.5 The revenue realized from developmental and other felling on the

SAID LANDS shall be ploughed back for compensatory plantation and their

maintenance. If this amount is not sufficient for the compensatory

plantation, then respective department has to make adequate financial

provision.

5.6 Actual felling of trees shall start only after securing funds for

compensatory plantation in a manner mentioned in 5.4 and 5.5.

5.7 The condition of compensatory plantation shall be mandatory for

developmental felling and is only suggestive in other category of fellings.

MONITORING &EVALUATION

6.1 All the departments will create their inventory of trees standing on

the SAID LAND by enumerating such trees within one year of notification

of this policy in the prescribed format which will be circulated by the

Forest Department.

6.2 Subsequently, record of such trees standing on the SAID LANDS

shall be annually maintained by the concerned departments to safeguard

and monitor these trees.
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6.3 Effotts shall be made to create a digital database for trees standing

on the SAID LANDS by creating an online poftal/mobile application for

better monitoring of trees. Inventory of trees shall be continuously

updated when trees are cut after obtaining the approval of the respective

committees in this rega rd.

6.4 Each department shall have its own monitoring and evaluation

mechanism to assess and monitor the compensatory plantations

undertaken, which shall be reviewed by the State Level Committee from

time to time.

Chandigarh,Dated: Ajoy Sharma, IAS,
L2-O9-2O24 Financial Commissioner to Government of Punjab,

Department of Forests and Wildlife Preservation.

Endst. No. DFWLP-45114412024-0lo FINANCIAL COMM.-FOREST & WILDLIFE
lrl92sB74l2024

Chandiga rh, D atedi L2-09-2024
A copy of this notification is forwarded to the following for

information and further necessary action:-

1. Secretary to Hon'ble Chief Minister, Punjab.
2. Secretary to Hon'ble Forest and Wildlife Preservation Minister,

Pu nja b.

3. Private Secretary to Financial Commissioner Forest, Punjab.
a. All Administrative Secretaries, Government of Punjab.
5, Principal Chief Conservator of Forest (HoFF), Punjab
0. All Deputy Commissioners, Punjab.
Z. All Head of the Departments, Punjab"

S. All Sub Divisional Magistrates, Punjab.

KULDEEP SINGH SYAN

UNDER SECRETARY

L2-O9-2024
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